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CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

OA No. 152 of 1999 

:r.day, this the 10th day of August ..2001 

OR AM 

HON'BLE MR. A.M. SIVADAS, JUDICIAL MEMBER 

Boby Va rg hese 
I aw Assistant (Resigned), 
The Directorate Senera 1.. of Mines Safety, 
Southern Zone Office, Hyderabad 
Now residing at Ururcibath 
Ashc'kapu rant Alwaye 	. 	 . 	ppl ic:ant 

[By Advocate Ms. Reshrny TM for Mr. V. Premchand] 

Versus 

The Director Generat of Mines Safety, 
Ohanbad 	826 001, State of Bihar, 

The Director of Mines Safety, 
Drawing & Disbursing Off icer, 
Southern Zone 10, Shanti N-agar, 
:I:st Main Road, Hyderabad 	500 028 	.. ..Respondents 

[By Advocate Mr. R. Prasanth Kuma.... •  ACGSC] 

The appi icatiori having been heard on 10$2001, the 
Tribunal on the same day delivered the fol lowing 

ORDER 

The applicant seeks to direct the respondents to 

disburse the arrears due under the enhanced pay as recommended 

by the Yth Pay Commission with effect from 11-1996 to 

3091997 and the balance amount in the Beneral Provident Fund 

as on 30--9-1997 with interest. at 18%. 

V 



)hen the ciA was t:aken up., the! earned counsel appear iriq 

for the applicant submitted that the reliefs sought in this 

appl.icat:ion have been granted by the department subsequent: to 

the filing of this GA and hence • the GA has become infructuous, 

Accordingly., the Original Application is dismissed as 

inf ru:tuous. No costs. 

Friday., this the 10th day of August., 2001 

SIVADAS 
JUDICIAL MEMBER 

a k. 


